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,d‘ﬁ t - Central Administrative Tribunal
' Principal Bench. New Delhi.
X ' ' ' CP-26/97
> ) To¥)
~? | MA-249/9
04-1336/96

- New Delhi this the 22nd day of April, 1997.

Mon'tble Dr. Jose P. Verahese, Vice-Chairman(J)

Hon'ble Sh., S.P. Biswas, Member(A) - : /
1. Madanpal,

Sh. Mundari 1al, .

', /’
/

el LWL

P . .
Sh. Subhash Chand,
5/¢ Sh. Baburam.
Vill, Sivva,
P.0. Modipuram,
Tehsil Sardhana, - -
Distt. Meerut. - ‘

™D

[

Sh. Jaipal Singh,.

5/0 Sh. Hoshiar. Singh,

= Vill. Amhera Adipur. .
L P.0. Sikhara,

Distt. Meerut.

¢

4, Sh. Karamveer Chauhan,
5/0 Sh. Budh Prakash,
¥ill. Dulhera.

P.0. Modipuranm,
Distt. Meerut,

5. S$h. Krishanpal,
5/0 Sh. Charan Singh.
¥ill. Dunagar,
P.0. Khass, ‘ :
Distt. Meerut. .

5. Sh. Bharam Pal,
- . 5/0 Sh. Ram Singh,
& ’ Vi1l Pehally,
P.0. Pehsally,
Distt. Meerut.

~d

Mrs, Bala,

W/0 Shri Shishpal,
Malroad Kanoidia Park,
House Na,277/1,

Distt. Meesrut.

8. &h. Fakir Chand,
5/0 Mukand Lal,
Vill. Kidhold,
P.O. Jani,
Distt. Meerut, N App?ﬁbants

(through Mrs. Rani Chhabra, advocate)
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1. Mr. Virendra S$ingh,

The Commissioner I
Customs & Central Excise North
U.P., Commissionerate, Meerut.

2, Mr. Raj Kishore Gupta.

the Superintendent, Head Quarters:
Central Excise & Customs,

Commissionerate, Meerut. ve.. RE
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{through gk, V.S5.R. Krishna. advocate)
ORDER(QRALY
delivered by Hon'ble Di. Jose P. Verghese, V.C.0JD)

The Tlearned counsel for the respondents  on

o e

Cinstructions savs that all the 8 applicants have been

re-engaced and- the applicants will be agranted temporary
status in accordance with the rules in the appropriate
time. Nothing remains in this petition. dccordinaly,

this contempt petition is disposed of. Natices jasued to

the alleged contemners are discharaed.
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(S.P. BiEwas) (Dr. Jose P. Verghese)
Member (A) Yice-Chairmanil)




